14023 Message from VAISAKHA 20, 1887 (SAKA)

Rajya Sabha

U.PS.C. (EXxEMPTION FROM CONSULTA-
TION) REGULATIONS

Shri L.N, Mishra: Sir, I beg to lay on
the Table a copy of the Union Publie
Service Commission (Exemption from
Consultation) Second Amendment Re-
gulations, 1965, published in Notifica-
tion No. G.S.R. 599, dated the 24th
April, 1965, under clause (5) of Arti-
cle 320 of the Constitution together
with an explanatory note, [Placed
in Library, see No LT-4391/65].

12.15 hrs,

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

MINUTES
Shri Krishnamoorthy Rao (Shimo-
ga): Sir, I beg to lay aon the

Table Minutes of the Fifty-fifth and
Sixty-sixth sittings of the Commit-
tee on Private Members’ Bills and
Resolutions held during the current
Session,

12.15} hrs,
COMMITTEE ON ABSENCE OF
MEMBERS
MmuTES

8Shri Khadilkar (Khed): Sir, I beg
to lay on the Table Minutes of the
Twelfth and Thirteenth sittings of
the Committee on Absence of Mem-
bers from the Sittings of the House
held during the current Session.

12.16 hrs.

MESSAGE FROM RAJYA SABHA

Secretary: Sir, I have to report the
following message received from the
Secretary of Rajya Sabha:

“In sccordauce with the provi-
sions of sub-rule (6) of rule 186
of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, 1 am directed 1o return
herewitb the Appropriation (No.

Re. Point of 14024
Privilege
2) Bill, 1965, which was passed

by the Lok Sabha at its sitting
held on the 1st May, 1965, and
transmitted to the Rajya Sabha
for its recommendations and to
state that this House has no re-
commendations to make to the
Lok Sabha in regard to the said
Bill.”
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RE: POINT OF PRIVILEGE—Contd.
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